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entitled to receive from him
any money or any benefit
capable of being computed in
terms of money, then, sub-
ject to such rules as may be
made in this behalf, a single
application for the recovery of
the amount due may be made
on behalf of or in respect of
any number of such workm.n.

Explanation.—In this  section
“Labour Court” includes any
court constituted under any
law relating to investigation
angd settlement of industrial

disputes in force in any
State.”’
Clause 20

2. That at page §—
(1) line 10,—

after “shall be laid" insert “as soon
as may be after it is made";

(i) line 12,—
omit “or more".
(iii) line 14,—
for “successive sessions nforesa_ini",
substitute “'session jmmediat-
ely following”.

(ii) ‘In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed to
enclose a copy of the Official Trustees
(Amendment) Bill, 1964, which has
been pessed by the Rajva 3abha at its
sitting held on the 30th November,
1964,

OFFICTAL TﬁUSTEES (AMEND-
MENT) BILL AS PASSED BY
RAJYA SABHA

Secretary: Sir, 1 lay on the Table of
the House the Official Trustees (Am-
endment) Bill, 1964 25 passed by
Rajya Sabha.
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1220 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONB
Forry-Seconp Rrporr
Shri Krishnamoorthy Rao (Shim-
oga): 1 beg to present the Fifty-
second Report of the Committee on
Private Members' Bills and Resolu-

tions.

12.20} hrs.

APPROPRIATION (No. 6) BILL, 1964
The Minister of Finance (Shri T.

T. Krishnamachari): Sir, 1 beg to

move: *

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consoclidated Fund of India for the
services of the financial year 1964-
65, be taken into consideration,”.

Mr. Speaker: Motion moved:

“That the Bill to authorise pay
ment and appropriation of certain
further sums from and out of
the Consolidated Fund of India for
the services of the financial year
1964-65, be taken jnto considera-
tion.",

12.21 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC
IMPORTANCE—Contd.

(ii) RecENT DEVELOPMENT IN BRUTAN

Mr. Speaker: I have to submit ty the
House that I got an intimation from
the Minister of State in the Ministry
of External Affairs that she wanted
to make a statement on the situation
in Bhutan, and she wanted to have
this opporhmii.y to make that state-
ment.

Shrimati Renoka Ray (Malda): }
have sent a calling-attention-notice on
that.

Mr. Speaker: 1 have been receiving
many calling-attention-notices on this
subject, and I have been disallowing

*Moved with the

recommendation of the President.
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all those notices on the plea that it
was an Internal affair. I must say
with a certain amount of pain that
the Government also represented
that this was an internal affair and
this should not be given publicity and
we should not raise it, I disallowed
all those notices. But suddenly I
learnt in the 'morning after I had dis-
allowed all those notices, that the hon.
Minister wanted to make a statement

Mr. S. M. Banerjee (Kanpur): We
should also be allowed to put ques-
tions.

Mr. Speaker: Of course, I shall
allow questions, if I allow that state-
ment to be made,

It might be that there might be
pressures or there might be other rea-
sons. This situation has arisen that
so far as I learn, that statement 1is
going to be made in the other House.
Therefore I shall be asked for an ex-
planation as to why I had disallowed
them when the same statement was
being made there, But when Govern-
ment have represented to me that
it is not in the country’s interest or
public interest that such a statement
should be made or such a calling-at-
tention-noice should be discussed, and
I agree with them and disallow those
notices, how is it that they come up
again suddenly and say that the hon.
Minister wants to make a statement?
That certainly puts me in a very awk-
ward position,

Shri T. T. Erishnamachari: May I
submit that you had formulateq the
motion for my Bill but not put it to
vote?

Mr. Speaker: Yes, I had, but I was
getting messages that the hon. Minis-
ter wanted to make a statement.
There were other pressures also.
Since that statement is going to be
made in the Rajya Sabha, if I do
not allow it now, I would be put in
a difficult situation later on when
that statement is made in the other
House.

AGRAHAYANA 11, 1886 (SAKA)

Attention to
Matters of Urgent
Public Importance
Shri Hari Vishnu Eamath (Hos-
hangabad): By your leave, I am one
of those Members who had given @
call attention notice, and you had
disallowed it. I submit that in view
of the latest developments, it is no
longer an interna] affair because the
Bhutan Government has requested
the India Government for assistance
in getting the officers, civil and mili-
tary, who have fled the country ap-
prehended.

Mr, Speaker:
ment be made?

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): Any time ¥You
direct.

Mr, Speaker: Would 5 PM. be con-
venient?

Shrimati Lakshmi Menon; The
statement will be made in the other
House at 12.30.

Mr. Speaker: I will ask the Minis-
ter to make the statement here just
now.

Shri Rajendranath Barua, Shri
Yogendra Jha, Shri Hukam Chand
Kachwai, Shri Ramchandra Vithal
Bade, Shri P. C. Borooah, Shri
Rameshwar Tantia, Shri Yashpal
Singh, Shri Parkash Vir Shastri,
Shri N, H. Samnani, Shri Inder
J. Malhotra, Sardar Kapur Singh,
Shri Narendra Singh Mahida,
Shri Hem Barua, Shrimati
Renuka Ray, Shri Krishna Pal
Singh, Shri Nath Pai, Shri Hari
Vishnu Kamath and Shri N. C. Chat-
terjee have sent notices calling
attention. In response to this a state-
ment is being made, I will allow each
of these Members to ask a question.
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When can the state-

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Government under-
stand the concern displayed by many
Members of the House about recent
developments in Bhutan,

On November 27, an authoritative
statement wag issued by the Druk



2905 Caliing

[Shrimati Lakshmi Menon)
Gyalpo's Government which should
set at rest any fear or apprehension
or any further speculation about these
developments in Bhutan, which are
internal in character. As the state-
ment issued by the Druk Gyalpo's
Government on November 27 said, the
situation in Bhutan is fully  under
control. Altogether, twg Army
Officers, including the Deputy Com-
mander-in-Chief of Bhutan Army, and
four civilian officers fled the country.
They appear to have done so under an
exaggerated sense of fear of action
that may be taken against them on
the King's return from Switzerland
for dereliction of duty during his
absence. The statement added that
the King has taken steps to replace
the officers, who deserted their duty.

To the best of Government of India's
knowledge, there is no disturbance or
disorder of any kind whatever in
Bhutan, The King hag resumed full
responsibility for the administration.

Our relations with Bhutan, one of
our closest and nearest neighbours,
are most cordial and friendly. The
King of Bhutan is deeply interested
in the modernisation of his country
and the rapid economic, social and
educational advancement of his people.
In this task the Government of India
remain committed ang anxious to give
all possible assistance to the Govern-
ment of Bhutan.

Mr, Speaker: The situation is a
delicate one and so in putting ques-
tions Members would kindly be dis-
creet,

Wt @ (WTmA) o e &
T FHE N v fr e
¥ oareAr F A =rd A ¥ A &
T AT T A 3w E A 1 3w
g 37
Bhrimati Lakshmi Menon: We have
no jnformation.

Bhri Hari Vishnu Kamath (Hos-
bangabad): Is it not a fact that the
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Governmeni of Bhutan has asked the
India Government for assistance in
getting those officers, civil and mili-
tary, who have fled the country. ap-
prehended? If so. what sort of assis-
tance exactly have they in nund?
Have they made it clear? Have they
also asked Government to ascertain
the whereabouts of these people and
get them apprehended?

Shrimati Lakshmi Menon: If the
Government of Bhutan ask the Gov-
ernment of India for any assistance,
that will be given.

Shri Hari Vishnu Kamath: She is
beating about the bush, evading,.....

Mr. Speaker: 1 am getting it clari-
fied.

Shri Hari Vishnu Kamath: It has
become routine with them now a days,

Mr. Speaker: The question is whe-
ther the Bhulan Government have
asked our Government to give them
some assistance in order to apprehend
those that have gone out,

Shrimati Lakshmi Menon: No, Sir.

Shri Hari Vishnu Kamath: Then the
press reporty are incorrect,

Shri Hem Barua (Gauhati): The
situation in Bhutan is a matter of
great concern to us because it iz re-
ported that China is involved in it.
May I know whether the Government
have information that four Chinese,
some of them were working under
the Bhutanese Government, have been
arrested due to involvement in this
matter, and also that the Commis-
sioner of South Bhutan is guilty of,
as reported in the newspapers,
amassing arms and ammunitions, if so,
what is the actual position regarding
this?

Shrimati Lakshmi Menon: I have
given in the statement the gctual posi-
tion. The rest, zll these other thinge



Calling
Attention to Matter of
Urgent Public Importance

that the hon. Member has raised, are
really all interna] matters with which
we have nothing to do,

Shri Hem Barma: She has said that
it is an internal matter. I have a
humble submission to make there. 1
have said specifically that there are
instances of Chinese being involved
in this matter, and because of China's
attitude towards our country, it is a
matter of great concern to us also, as
much ag for Bhutan. Therefore.....

Mr. Speaker: Has the Minister any
information whether any Chinese are
involved in this whole affairs?

Shrimati Lakshmi Menon: No. Sir.
I rave already said we have no infor-
mation.

Shri Nath Pai (Rajapur): Have Gov-
ernment tried to find out the veracity
of reports in a section of the papers
that the present developments in
Bhutan are the result of the efforts of
a group which wanted to bring about
basic changes in the relationship that
existe between India and Bhutan, or
ure the present developments only &
storm in a tea cup, being the result
of the adventures of a cine star? What
is the truth?

Shrimati Lakshmi Menon: The
litter part of the question js the truth,

Shri Nath Pai: The first part of
the question stands?
" Mr. Speaker: Hon, Members ought
1o be careful that they do not put
such catchy questions that the Minis-
ter must be caught in it one way or
the other,

Shri Hari Vishnu Kamath: The
Minister also should be clever enough
not to be caught,

Mr. Speaker: The Minister also
should be careful in this respect. I
actually feel—I am not certainly a
judge in that respect, if is for the
Government—that the answer ought
10 have been carefully made,

Shri Nath Pai: I disclaim any in-

tention of cathing anybody, I only
want to elicit opinion.
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Appropriation 29p8
(No. 8) Bill

Shri Hari Vishno Kamath: If the
Minister is willing to be caught, how
can we help it.

St gmar fag (FT) O wsEw
wgIed, TF T At & 5 wAw ase
AR FR qarew & =7 §F w17 6 @
g

TR AT WA 65
T FT 1

Wt T fag oW AT ¥
o § ag ad g fF wem ar we
et & a9 qfeT § ugaem giied
FCWEE?

Shrimati Lakshmi Menon: How does
it arise?

Shri Krishnapal Singh (Jalesar): If
this information which the Minister
has given to us does not prove abso-
lutely correct, later on have we got
adequate forces in the area to deal
with any eventuality that may arise?

Mr. Speaker: Which information?
1 could not follow myself.

Bhri Krishnapal Singh: Information
about the developments,

Mr. Speaker: Is there any agency
to get that information? To certain
questions the Minister has sald she
has no information. Have we gol
adequate agency to get information?

Shrimati Lakshmi Menon: We have
got our Political Officer in Sikkim,
who also deals with Bhutan,

—

12.30 hrs,

APPROPRIATION (NO, 6) BILL,
1884—Contd.

Shri Ranga (Chittoor): I would like
to have some information from the
hon. Minister, This is a huge sum
which the hon, Minister is asking the
House to vote, to be spent from the
Consolidated Fund.



